FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S MY OWN ECO ENERGY
PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

M/S MY OWN ECO ENERGY
PRIVATE LIMITED

Date of incorporation of corporate debtor

12/10/2011

Authority under which corporate debtor
is incorporated / registered

Registrar of Companies, Mumbai.

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U40106MH2011PTC313276

Address of the registered office and
principal office (if any) of corporate
debtor

401-406A WING 4TH FLR MHATRE
PEN BUILDING SENAPATI BAPAT
MARG BABASAHEB AMBEDKAR
NAGAR DADAR (W), Mumbai City,
Mumbai, Maharashtra, India, 400028

Insolvency commencement date in

respect of corporate debtor

30/01/2024

Estimated date of closure of insolvency
resolution process

28/07/2024

Name and registration number of the
insolvency professional acting as interim
resolution professional

Bharat Ramakant Upadhyay

Reg. No.: IBBI/IPA-002/IP-N00120/2017-
18/10289

Address and e-mail of the interim
resolution professional, as registered with
the Board

507, 5th floor, C2 Wing, Skyline Wealth
Space,

Skyline Oasis Complex, Premier Road,
Near Vidyavihar Station, Ghatkopar- West,
Mumbai — 400086

Email Id registered with IBBI:
brupadhyay@hotmail.com

10.

Address and e-mail to be used for
correspondence  with  the interim
resolution professional

507, 5th floor, C2 Wing, Skyline Wealth
Space,

Skyline Oasis Complex, Premier Road,
Near Vidyavihar Station, Ghatkopar- West,
Mumbai — 400086

Email Id registered with IBBI:

brupadhyayhotmail.com

Claims to be sent on Email Id:
brupadhyay.irp@gmail.com and
cirpmyownecoenergypvtltd@gmail.com

- B




11. | Last date for submission of claims 13/02/2024 ,being the 14" day from the
date of receipt of order
12. | Classes of creditors, if any, under clause | N.A
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | N.A
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and N.A
(b) Details of authorized
representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the

commencement of a corporate insolvency resolution process of the M/S My Own Eco Energy
Private Limited on 30th January, 2024.

The creditors of M/S My Own Eco Energy Private Limited, are hereby called upon to submit
their claims with proof on or before 13th Day of February, 2024 to the interim resolution
professional at the address mentioned against entry No. 10. The financial creditors shall
submit their claims with proof by electronic means only. All other creditors may submit the
claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of Authorised representative from among the three insolvency professionals listed
against entry No.13 to act as Authorised representative of the class [specify class] in Form
CA —Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

IAW ﬂ ) L

Bharat Ramakant Upadhyay

Interim Resolution Professional

Reg. No.: IBBI/IPA-002/IP-N00120/2017-18/10289

harat Upadhyay
BIPAQ021P-NC0T2U ‘
017-18/10289/ O/

Date: 31/01/2024
Place: Mumbai
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Prasanna Bldg, Ram Marutl Road, Thane
400 602, India. Phone : 91 - 022 2538

da 3iih aslcr

Bank of Baroda 2819, 2540 2482 | 2540 4579 | 2540 2714,
pE 'ﬁ,'.»': |m E-Mail : thana@bankofbaroda.com
NOTICE TO BORROWER

(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

Registered Post Acknowledgment Due/Courier
Date: 10.01.2024
Place: Thane
Mr. Dhananjay Dattatraya Koli S/o. Mr. Dattatraya Koli
Matru Pitru Chhaya Bunglow Mahagiri, Koliwada Thane West- 400601
Dear Sir,
Re: Your Credit facilities with our Thane West Branch.
We refer to our letter no.Retail-1974504-LMS dated 12.07.2023 conveying sanction of credit facilities and the terms of
sanction and duly accepted by you. Pursuant to the above sanction you have availed and started utilizing the credit
facilities after providing security for the same, as hereinafter stated. The present outstanding in various loan/credit facility
accounts and the security interests created for such liability are as under:
(Amount in Rs.)

—Nature-and timmit Rateof interestTOfsas on 09:01°2024 7 Security agreement withrbrief—
Type of facility (% p.a) description of securities
Termr toar- Rs: §55% Rs.27,38,628(— | Equitabfe—mortgage dated— 18072023
Baroda 27,55,300/- (at present) | (Rupees Twenty Seven | Flat No.102 adm. 705 sq. ft. built up area,
Home Loan Lakhs Thirty Eight | on the 1stfloor, in G-Wing, in the Building

Thousand Six Hundred | No.10, Sai Moreshwar Complex, Phase-
Twenty Eight only)+ |1, being constructed on the land bearing
other charges if any til Vagjat;padg, Jaluka Karjatt, Dist(.j Rellziga?
it |and bounded as on or towards East:
the date of realization Property bearing Survey No.65, West:
property bearing Survey No.76, South:
adjoining property bearing Survey No.65,
North: Zilla Parishad road belonging to
Mr. Dhananjay Dattatraya Koli.

Mortgage of property Tocated at
Equitable mortgage dated 18.07.2023 of Flat No.102 adm. 705 sq. ft. built up area, on the 1st floor, in G-Wing, in the
Building No.10, Sai Moreshwar Complex, Phase-Il, being constructed on the land bearing Survey No.15, Hissa No.2 of
Mouije Vanjarpada, Taluka Karjat, Dist. Raigad and bounded as on or towards East: Property bearing Survey No.65, West:
property bearing Survey No.76, South: adjoining property bearing Survey No.65, North: Zilla Parishad road belonging to
Mr. Dhananjay Dattatraya Koli.
Boundary Description: East- Flatno.103 West- Opento Air
North - Lift South - Staircase
2. Vide loan agreement dated 18.07.2023 you have acknowledged your liability to the Bank to the tune of Rs.27,55,300/-
(Rupees Twenty Seven Lakhs Fifty Five Thousand Three Hundred only)
3.As you are aware, you have committed defaults in payment of instalments and interest on above loans/ outstanding from
08.11.2023 onwards and thereafter.
4. Consequent upon the defaults committed by you, your loan account has been classified as non-performing asset on
08.01.2024 in accordance with the Reserve Bank of India directives and guidelines. In spite of our repeated requests and
demands you have not repaid the overdue loans including interest thereon.
5. Having regard to your inability to meet your liabilities in respect of the credit facilities duly secured by various securities
mentioned in para 1 above, and classification of your account as a non-performing asset, we hereby give you notice under
sub-section (2) of section 13 of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002, and call upon you to pay in full and discharge your liabilities to the Bank aggregating Rs.27,38,628/-
(Rupees Twenty Seven Lakhs Thirty Eight Thousand Six Hundred Twenty Eight only) + unapplied interest and other
charges if any till the date of realization, as stated in para 1 above, within 60 days from the date of this notice. We further
give you notice that failing payment of the above amount with interest ill the date of payment, we shall be free to exercise all
orany of the rights under sub-section (4) of section 13 of the said Act, which please note
6. Please note that, interest will continue to accrue at the rates specified in para 1 above for each credit facility until
paymentin full.
7. We invite your attention to sub-section 13 of section 13 of the said Act in terms of which you are barred from transferring
any of the secured assets referred to in para 1 above by way of sale, lease or otherwise (other than in the ordinary course of
business), without obtaining our prior written consent. We may add that non-compliance with the above provision
contained in section 13(13) of the said Act, is an offence punishable under section 29 of the Act.
8. We further invite your attention to sub section (8) of section 13 of the said Act in terms of which you may redeem the
secured assets, if the amount of dues together with all costs, charges and expenses incurred by the Bank is tendered by
you, atany time before the date of publication
of notice for public auction/inviting quotations/tender/private treaty. Please note that after publication of the notice as
above, yourright to redeem the secured assets will not be available.
9. Please note that this demand notice is without prejudice to and shall not be construed as waiver of any other rights or
remedies which we may have, including without limitation, the right to make further demands in respect of sums owing to
us.
Yours Faithfully,
Authorized Officer
Bank of Baroda

| Date: 31.01.2024
Place: Ayodhya

O PAKKA

Pnchﬂglng with a Soul
PAKKA LIMITED
Regd Office: 2nd Floor, 24/57, Birhana Road, Kanpur —208001, Uttar Pradesh
Corp Office: Yash Nagar, Ayodhya — 224135, Uttar Pradesh
CIN: L24231UP1981PLCO0O5294 | T:+91 5278 258174
E: connect@pakka.com | Website : www.pakka.com

NOTICE OF EXTRA-ORDINARY GENERAL MEETING, CUT-OFF DATE

AND REMOTE E-VOTING INFORMATION TO THE MEMBERS

| Motice is hereby given that the Extra-Ordinary General Meeting of the Company will be held on

Thursday, 22nd February, 2024 at 10:00 a.m. (15T}, in compliance with all the applicable provisions of
the Companies Act, 2013 and the Rules made thereunder and the Securities and Exchange Board of
India {Listing Obligations and Disclosure Reqguirements) Regulations,2015 read with General Circular
No.3/2022 dated 5th May, 2022 read with General Circular No.14/2020 dated 8th April, 2020, General
Circular No.17/2020 dated 13th April, 2020, General Circular No.22/2020 dated 15th June, 2020,
General Circular No.33/2020 dated 28th September, 2020, General Circular No.39/2020 dated 31st
December, 2020, General Circular No.10/2021 dated 23rd June, 2021, General Circular No.20/2021

| dated 8th December, 2021 and General Circular No.11/2022 dated 28th December, 2022 and other

applicable circulars issued by the Ministry of Corporate Affairs ("MCA") and SEBI (collectively referred to
as “relevant circulars"), to transact the business set out In the Notice calling the EGM.

| Motice of the meeting, setting out the resolution proposed to be transacted there at, along with the

explanatory statement and other relevant documents has been sent to all the Members of the Company
whose email addresses are registered with the Company !/ Depository Participant(s). The aforesaid

| documents are also available on the website of the Company at https:/fwww.pakka.com, website of BSE

Limited at hitps://'www.bseindia.com,website of MNational Stock Exchange of India Limited at
https://www.nseindia.com and on the website of National Securities Depository Limited (NSDL ) (agency
for providing the Remote e-Voling facility and e-voling system during the EGM e

| httpshwww.evoling.nsdl.com.

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rule 20 of the
Companies {Management and Administration) Rules, 2014 and Regulation 44 of SEBI (LODR), 2015,

| the Company is providing remote e-voting facility to its members to exercise their right to vote on the

resolutions proposed o be transacted at the Extra-Ordinary General Meeting. The Company has

| arranged remote e-voting facility through NSDL e-Voting system.

Only a member whose name appears in the Register of Members as on cut-off date i.e. Friday, 16thb
February, 2024 shall be entitled to avail the facility of remote e-voting as well as voting at the General

| Meeting. Any person who becomes member of the Company after dispatch of the Notice of the meeting

and are holding shares on Friday, 16thFebruary, 2024, can use their existing user 1D and password
otherwise follow the detailed procedure mentioned in the Notice of Extra-Ordinary General Meating.
Remole e-voling facility shall commence on Monday, 19th February, 2024 (09.00 AM) to Wednesday.

| 215t February, 2024 (5.00 P.M.) (both days Inclusive). The remote e-voting will be disabled by the NSDL

after the said date and time.
The Company has appointed Mr. Amit Gupta, Practicing Company Secretary, Lucknow as the

| Serutinizer to scrutinize the e-voling process in a fair and transparent manner,

If members have any queries or issues regarding attending EGM & e-voting from the e-Voting System,
they may refer the Frequently Asked Cluestions ("FAQSs") and e-voting user manual available at

| https:iiwww.evoting.nsdl.com/ under help section or write an email to Ms. Pallavi Mahtre, Manager
| NSDL or Mr. Amit Vishal, Senior Manager NSDL at e-voling, or call on toll free no. 1800 1020 990 and

180022 4430.
for Pakka Limited
Sd/-
Sachin Kumar Srivastava
Company Secretary & Legal Head
Membearship No. F11111

VIMTA LABS LIMITED

Plot Nos. 141/2 & 142, DA, Phase - ll, Cherlapally, Hyderabad - 500 051
CIN : L24110TG1990PLCO1187T

Staterment of Unaudited Conszelidated Financial Results for the Quarter and Nina Months Ended December 31, 2023
(Amount in INE millions, except Eamings Par Share)

TRENT LIMITED
Regd, Office : Bombay House, 24 Homi Mody Street, Fort,
Murmbai, Maharashtra, 400001
MOTICE is hereby given that the certificatels) for the undermentioned securities
of the Company has/have besn lost'mislaid and the haldans) of the said securities
applicant(s) has [ have applied to the Company to issue duplicate cerificate (5).

Any person who has a claim in respect of the said securities should lodge such
claim with the Company at its, Registered Office within 15 da J}-3 from this date,
else the Company will pmceed 1o issue duplicate cerfificates) without further
intirmation,

Mame(s) of Holder {5) Kind of Mo. of Distinctive
{ard Jt, Holder (3], Securities and | Securities Humber (5}
[if any]} Face Value
Gushtasp B Fort=as Euity Share a0 3557211 - 3558010
Mehra B Forbes Ra. 1i-
Homal B Forhes
Name of Shareholder
15t - Gushtasp B Forbes
Place - Mumbai Znd - Mehra B Forbes
Diate - 1,2,.2024 ird - Homai B Forbes
FORM A

PUBLIC ANNOUNCEMENT
{Under Ragulation & of the insolvency and Bankruptcy Board of Inala
{Insalvency Resslution Process for Corpovate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/S MY OWN ECO ENERGY PRIVATE LIMITED

— RELEVANT PARTICULARS _

L Mame of mm:ra‘le -:Ietr.r:w { M5 MY CRWT B0 EMERIGY FRIVATE |_=|'l.1ITEEI |

7| Derle af incomomalion | :-I'-.’:r.r'|.1:|.i-£¢' |:lue'|:d|:r Zao2m1 |

T Buthorty under which comonens debior | Regstrar of Compares, Mumbai I

_[ncomporsted /reghoered | . |

4 Comporats dertky Mo, ¢ Lindled Liabikty | U400eMHZ0LIFTCI133TE |
e lificsation "vu:-. rr| Lo -:IH'l'I-: I 1| o )

&, [ Address of the regiswned offics and 404068 WING 4TH FLA MHATRE PEN BUILDING
principal office (f ary) of companeia | SERAPATI BAPAT MO BABASAHES AMBEDHAR NAGAR
it DADAR (W), Mumibei City, Mumbsi, Maharashies,

| | ruiia, A000FE

& | Insohvency commencamant data in | J001 202 |
| respect of corporate detior | |

T | Estirnated date of cosure of i 1SCIENICY | 7507 /2024 |

" sk tion pmoss . I .

g | Mame and regstration numberof the | Bnamat Ramakant Upadmay |
insohency profesaional eofing as interim | Rag. Ko IBBIRADIE IP-NOCD 20,201 71810285
et rodEsiors|]

6. | Ackiress and e-mail of the imenm
resaltion profassional. a5 regstensd
vl tine Bioard

07, B o, 05 W, S Weallh Spane, |
Slodine Oasis Complae, Prerniar Road
| Mear Vidvesihar Station, Ghathopar- West,
Whimba - 00086
| Emall id registered with IBBE brugadineseEhotmai.com
S0, Seh oo, C2 Wing, Skadne Waalth Space,
Edine Desis Comple, Prernier Roacl,
wedr Vichawdhar Sation, Ghalhogar West,
Miumbea - 400086
| Ernail It registered with IBBE DnipsdheeBhotmak.oom
Clairms o be senlk gn Email b:
! inuped IwereipErmiailoom and
| TR CoRneERIEerTEN com !
1322024 baing the 14th dey from the date of
reCEd it o ke [
12, Gl of crednors, if any, under M. |
clauss (o) of sub- socton (84) of
saction 2, ascertsined by the intaim
ressgr i prodessioral |
ST iof l:ie-xlrﬂen::r_.- F;r;:Ils:sn'l:ﬂ;; INA |
idertified o pct as Authorisad
Hepreseratig of ored Bofs in a class
Thres |-|":|"|E for aach di‘ﬁ&. |
14} [a) Rebsant Fo T and IHA |
ib} Derails of authonzed mpresentatives
Bre gesilable at

140, Address and e-madl 10 be usad hor
poreaponcance with the iecm
resgahatian podessional

11 Last date for subsression of daims

Motice B hereby given that the National Company Law Tribunal has ordered the
commancemeant of a corporate insohwency resedution process of the MSS My Own Eco Enargy
Frivate Limited on J0th fanuwany, 20004

Thex creditors of MAS My Own BEco Enargy Private Limited, ane hereby called upon to submit
thelr claims with proof on or before L3th Day of February, 2024 to the interim resolution
prafessional at the address mentioned against entry No, 10, The financial creditons shall
submit their claims with proof by electronic means only. All other creditors may submit the
claims with proal in person, Dy postor by elecironic means.

A financial creditar balonging 10 a class, as listed against the entry Mo, 12, shall indicata its
choste of Authorsed representative from amang the three insolvency prodesssonals listed
agairstaniry Mo, 13 toact as Authorised rapresentative of the class [specify class ] im Form G4
- Mot Applicabie,

Submission af false or misheading proofs of claimshall stiract penalties,

Bharat Ramakant Upadhyay

Irderirn Besalution Prafessional

Reg No. IBEIPAO0E/AR-NOOL0/ 201718/ 10284

Dates 31700 220024

Place: Mumbai

BANAS FINANCE LIMITED ; e Ene)____] el oo e
; Particulars M Dec2d |30Sep23 | 31Dec22 | 31 Dec2d | 31 Dec22 | 31 Mar 23
No.
L65910MH1983PLC030142 [rea {Unaudited) | {Unaudited) | (Unaudited) | (Unaudited)| (Unaudited) | {Audited)
Address: E-109, CRYSTAL PLAZA, NEW LINK ROAD, ANDHERI (WEST), MUMBAI MH 400053 IN
Email id: banasfin@gmail.com, website: www.banasfinance.wordpress.com 1 | Total Income from Operations 816.79 iH.059 773.64 236573 | 2363.70 | 3,181.90
2 | Met Prodit / (Loss) for the penod (before Tax,
(EXTRACT OF STANDALONE & CONSOLIDATED UN-AUDITED FINANCIAL RESULT Exceptional andor Extraordinary toms) 135 05 83.R0 140.79 981,07 AR4 43 40 97
FOR THE QUARTER ENDED ON 31ST DECEMBER, 2023) R ST Y T TR v = = 1 .
) 5 Met Profit { [LEIEE-] 1E|[ th'E FIETIEIIj t'E'{EI'I'E TEII IEEEF 131505 8380 140,70 281,497 484 43 £49 97
Amountin Lakhs Exceptional andior Exiracedinary ltams)
Standalone Consolidated j T :
Sr. . - R 4 | Met Proft / {Loss) for the perod after Tax (after
No. Particulars uuart:;;:naeq uuanf::rrded“feaze:tdw WWWTW Exgeptional andior Extracedinary Hems) 101.32 63.28 102 .41 286.58 354.89 48172
December December March, December | December March, 3 EELEI EU:W;“E&TRG:;TEIJE ﬂ‘?ﬂpﬂfd
2023 2022 2023 2023 2022 2023 TG ¥ 11 o e peion WY 10128 6323 | 10178 | 28640 | 35300 | 48146
Un-Audited | Un-Audited | Audited | Un-Audited | Un-Audited | —Audited }:i;J and other Comprehansive Income (after
2| Net ProfitLoss for the Period 7 | Reserves {excluding Revaluation Reserve) as
Before tax and exceptional items -578.148 -641.801 | -9969.012 -578.149 -641.801 -9969.012 shown in the Audied Balance Sheet of the 2 77160
3 | Net Profit/ (Loss) before tax after previous year
exceptional items -578.148 -641.801 | -9969.012 -578.149 -641.801 | -9969.012 & | Eamings Per Share (of Rs.2- each) (for
4| Nel Profi (Loss) after Tax and i‘.nntmumg and discontinued Operations)
Exceptional Items 578.148 641.801 | -5476.137 578,149 641.801 | -5476.137 . Basic (INR) 4.57 285 4.62 12.83 16.04 21.17
Total Comprehensive Income 578.148 641801 | -5476.137 | -517.765 553.745 | -5408.958 2. Dhuted (INR) 4.50 283 451 1273 1571 21.35
6 | Paid-up Equity Share Capital 4804.623 4804.623 | 4804.623 4804.623 4804.623 4804.623 Notes:
: 1 Thea above is an extract of the detailed format of Quarterly and Nine Manths ended Financial Results fled with the Stock
7 | Earning Per Share : S y : : y
Basic 1903 1336 11,398 1,091 1194 1,096 Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The
. ' : : ' : : full format of the Financial Results are available on the Company's Website (www.vimta.com) and on the websites of BSE
Diluted -1.203 -1.336 -11.398 -1.091 -1.194 -11.09 Limited (www.bseindia.com) and the National Stock Exchange of India Limited {www.nseindia,com),
Note: 2 Theabove unaudited standalone financial results for the quarter and nine months ended December 31, 2023 have baen
The above is an extract of the detailed format of Standalone & Consolidated Quarterly Un-Audited Financial Results filed with the Stock reviewed and recommended by the Audit Committee and approved by the Board inits maeting hekd on January 31, 2024,
Exchange under Regulation 33 of the SEBI( Listing and Other Disclosure Requirements) Regulations, 2015. The full financial results are 3 Figures of tha previcus periods have been regroupedirecastireciassified wherever considered necessary.
available on Stock Exchange website (www.bseindia.com) and on the Company ’s website www.banasfinance.worpress.com
Far and on behalf of the Board of Directors of
FOR BANAS FINANCE LIMITED Vnta Labs Limited
SD/- CIN: L24110TG1990PLC014877
GIRRAJ KISHOR AGRAWAL
Place: Mumbai DIRECTOR Place : Hyderabad, INDIA Harita Vasireddi
Date: 31/01/2024 DIN: 00290959 Date : January 31, 2024 Managing Director

VIMTA LABS LIMITED

Vimta Plot Nos. 141/2 & 142, IDA, Phase - Il, Cherlapally, Hyderabad - 500 051

CIN @ L24110TG1990PLCO1197T

Statement of Unaudited Standalone Financial Results for the Quarter and Nine Months Ended December 31, 2023
(Amount in INR millions, except Earnings Per Share)

Velspun®INVESTMENTS & COMMERCIALS LIMITED

CIN - L52100GJ2008PLC055195
Regstd. Office : Welspun City, Village Versamedi, Taluka Anjar, Dist. Kutch, Gujarat 370110
Corporate Office : Welspun House, 7th Floor, Kamala City, Senapati Bapat Marg, Lower Parel (West), Mumbai -
Website : www.welspuninvestments.com
STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR

THE QUARTER AND NINE MONTHS ENDED 31 DECEMBER 2023

400013.

(T in Lakhs)

Quarter Ended Nine Months Ended | Year Ended
ﬁ;‘ Particulars 31/12/2023 30/09/2023 31/12/2022 31/12/2023 31/12/2022 31/03/2023
' Unaudited Unaudited Unaudited Unaudited Unaudited Audited
1 | Total Income from Operations (net) 14.00 386.40 9.00 402.21 422.04 765.42
2 | Net Profit/(Loss) for the period
(before Tax and Exceptional items) 6.58 379.17 (0.57) 379.40 397.24 732.00}
3 | Net Profit/(Loss) for the period before tax
(after Exceptional items) 6.58 379.17 (0.57) 379.40 397.24 732.00}
4 | Net Profit/(Loss) for the period after tax
(after Exceptional items) 4.81 285.65 (0.40) 284.03 297.63 548.18
5 | Total Comprehensive income for the period
[Comprising profit/(Loss) for the period (after tax)
and Other Comprehensive Income (after tax) ] 10,971.35 11,596.13 84.35| 29,461.54 8,361.18] 4,688.30
6 | Equity share capital (Face Value ¥ 10 each) 365.45 365.45 365.45 365.45 365.45 365.495
7 | Reserves (excluding Revaluation Reserves as per
balance sheet of previous accounting year) - - - - -1 18,771.64
8 | Earnings per share of ¥ 10 each
(for continuing operations)
Basic and diluted EPS (%) 0.13 7.82 (0.02) 7.77 8.14 15.00}

Quarter Ended Nine Months Ended | Year ended
3. ;
No Particulars MDecdd (W5epdd | MM Dec? | MDec2d | 31 Dec22 | 31 Mar2d
) (Unaudited) | (Unaudited)| (Unaudited) | (Unaudited)| (Unaudited)| {Audited)
1 | Total Incorme from Coerations B00.&7 72263 7Ed. 97 234553 | 23313 | 315116
2 | Met Profit / (Loss) for the period (before Tax,
Excaptional andior Extraordinary items) 125,98 7849 136.96 359,86 478.53 638,31
3 | NetProfit/ (Loss) for the period before Tax (after| . . ;
Exceptional andior Extraordinary llems) 125.98 T8.49 136.96 359.86 478.53 638.31
4 | Met Prodit / {Loss) for the penod after Tax (after i
Exceptional andior Extraordinary ltems) 84 55 5823 0956 27006 260449 472494
5 | Tolal Comprehensive Income for the period
[Comprising Profit / {Loss) for the period (after )
fax) and other Comprahensiva Income [after 9443 917 98.93 269.58 348.60 41217
tax]]
6 | Equity Share Capital 44,33 44,29 44 25 44 33 4425 44.26
Feserves (excluding Revaluation Reserve} as
shown i the Audited Balance Shest of the 276158
previous year
8 | Eamings Per Share (of Rs.2- each) (for
confinuing and discontinued Operations)
% Elasin:(INF:J 4.26 267 4 EI] 12.18 1584 2137
3 Dilutec (INR) 420 285 438 12.00 15.51 2096

Motes :

1 The above is an exiract of the detailed format of Quarterly and Nine Months ended Financial Results filed with the Stock
Exchanges under Reguiation 33 of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015, The
full format of the Financial Results are available on the Company’s Website (www.vimta.com) and on the websites of BSE
Limited (www.bsaindia.com) and the National Stock Exchange of India Limited (www.nseindia.com).

2  Theabove unaudited standalone financial results for the quarter and nine months ended December 31, 2023 have been
reviewed and recommendad by the Audit Committee and approved by the Board in its meeting held on January 31, 2024,

3 Figures of the previous periods have been regroupedirecastireclassified wherever considersd necassary.
For and on behalf of the Board of Directors of

Vimta Labs Limited
CIN: L24 10T G 990PLCO1197Y

Harita Yasireddi
Managing Direcior

Place : Hyderabad, INDIA
Date : January 31, 2024

Notes:

1) The above unaudited financial results of the Company have been prepared in accordance with Indian Accounting Standards (Ind AS)
prescribed under Section 133 of the Companies Act, 2013 ("the Act") read with Rule 3 of the Companies (Indian Accounting Standards)
Rules, 2015, as amended. These results have been subject to limited review by the statutory auditors of the Company in line with the
Regulation 33 of SEBI (Listing Obligations & Disclosure requirements) Regulations, 2015.

2) The above unaudited financial results have been reviewed by the Audit Committee in its meeting held on 31 January 2024 and taken
onrecord by the Board of Directors of the Company in the Board meeting held on that date.

3) The Company is engaged primarily in the business of investment activities and accordingly, there are no separate reportable
segments as per INDAS 108 - Operating Segments. The Company operates in a single geographical segmenti.e. domestic.

4) The Company is a Core Investment Company (CIC) which is catagarised as non-deposit taking Core Investment Company and not
required to register with Reserve Bank of India (RBI) as per the provisions of Master Direction - Core Investment Companies
(Reserve Bank) Directions, 2016. Accordingly, the Company has prepared and presented its financial results as prescribed by
Schedule Il Division Il of the Companies Act, 2013.

5) Previous period's figures have been regrouped/reclassified, wherever necessary, to correspond with those of current period.

6) The above is an extract of the detailed format of audited financial results filed with the Stock Exchange under Regulation 33 of the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the audited financial results is
available on the websites of the Stock Exchanges (www.nseindia.com, www.bseindia.com) and the Company's websites
(www.welspuninvestments.com)

For Welspun Investments and Commercials Limited
Atul Desai

Chairman

DIN - 00019443

Place : Mumbai
Date: 31 January 2024

E-AUCTION SALE NOTICE
FOR SALE OF RNF MARKETING AND CARGO PRIVATE LIMITED
iin Liguidation) (GIN: UOT100MHZORBPTCT 87985

Hoom Mo. F-203, Nandanvan Apls., Dahanukar Wadi, New Link Road,
Opp. Laljl Pada Palice Station, Kamdivali West, Mumbal -400067, Maharashtra, India.
[(Sale under Insolvency and Bankrupicy Code, 2016)

Mabice is herehy giean ta pubfic in general that tha undesssgnad Liqusdator of BNP Marketing and

Cargo Private Limited (RNP/Corporate Deblor), in Liguidation, appainted by the Hon'ble National

Company Law Tribunal, Bumbat, Court-l (Adjudicating Auwthorfy/NCGLT) vide oeder dated

11.70.2023 {Liguidation Drder) interds to sall the Coeporzte Detrtar -

L&) Firslly, a5 a going concear;

(8] In the event of failure of aption (&), by way of sale of ass2ts of the Corporate Debbor in a glump
sale;

(G} im tha avent of failure of optian (A) and (B8], by way of Sak of assats—Imemosable Property of the
Carparate Debios larming partaf the bguidatan estabe of Corporate Debbar; and/or

{00} by way of Zale of assete-Movable Property of the Corporate Detbtor,

under the Insalvency and Bansruptcy Board of Indiz (Liguidation Process) Regulations, 2016

{Liguidafion Regulations), through e-auction on “as is where is basis”, “as is whal is hasis®,

"whalever there |5 basis" and "wilkoul recowrse basis". The details reganding the Carporate Delbior

are-availanle on hitps.eauctions, couin Email ID; atmincoeauctions. co.m
Mobile No. +91 8870099713

ﬂ.h-:m:un bz Eardume 01-03-2024

For Block A - 100068 o 1200 PM with uniimited
extanzmn ol & minules pach,

Gale ol aszels as going Goncern

For Block B - 1230 PM o 230 PM

with unBminled extansian of & minules each,

sale al assels in Slum Sale

For Block C & 0- 0300 PMio S:00 P

with unbmied extanssan of & minutes each

sale of assels in parcels
Last dale for subrmission of Tender| 15-02-2024

Dacuments/téd

Last data of declaraban of Qualified | 20-02-2024

Bidder

Last date of information sharng and| 27-02-2024

site visit

Lasl dabe Tor submession ol Eamest| 28-02-2024

i.-'lu-ne,- Deposit |:L_!l.-'IIJ1

i her-:ﬁl-r'm prece and earnes mongy deunqll will ba a5 manfionad in tha tabls ler'-'n'.'

Block Dﬂﬂl;'l'lilhﬂﬂ of Assels Heseru Price EI'I'II] Bid lnr.':amnfal
. Valug

A Sale of Corporate Debtor a3 a Golng Comcern as per Regulatan 32(g) of the IBEI
Liguidation Process Reguiation 2016

AP Maskting and Cargo Private Limiled-
Sale of the Gorporate Deblor as a Galng
Concarn (without Eabilities and excluding
cash and bank balances) s s whera is,
AS i what is, Whatever There i= Basic and
Without recaurss basis”

In case, the e-auction under Block-& i succeasiul, hen hi e-auction process under Block-8 shall
autnmatically stand canceded.

B | Sale of assets of the Corporate Debdor in a slump sale as per Regulation 32{b) ol the
IBEI Liguidation Process Requistion 2076

RMP Marketing and Cargo Private Limited - :
Gale of the Corporate Dedtor in Sium Sale 2,56.37.600 | 10% 5.00.000

In case the e-aucton under Block-B & successtul, then the e-awction process under Block-C &0
shall automatszally stand cancallad

Sale of assels in Parcels — Immaovabde Property, a5 par Regulation 32{d) of the IBS
Liguidalion Pracass Requlation 2016,
Hon-Apricullural Land Survey Mo 9, 11,
ME and 32702 at Wilage Shirsatwad,
Mear MNS Odfice, Talka Shiralz, Distrct
Sangli 415405, Tedal  Arga in S0 Mees.
41860

[ Sale of assels in Parcels — Mavable Property, as per Regulation 32(d} of tha IBBI
Liguidation Pracess Requiation 2016,

BMW Sedan Whits Car Serigs ¥

2,60,00,000 |10% 5,00,000

G

2,37,00,000 | 10% 4,00.000

() | Car-Registration No. -
P."IH-%E-.':'J{ 208 7.67,500 10% 10,000
|l _q@%;.l_m_\‘gar 2013
) lvo ¥C 80 0-5 Black Saloon [0)
Wi | Gar- Registration No. 10,50,000 | 10% 10,000

MH4GEA 5394
Registration Year; X7

Pleasa note that the e-Auctions would be conducied on 01-03-2024 for RNP Marketing znd Cangn
Private Limited (i Liguidation] in three sfages. Option A 35 detailed sbove wousd be fiest auction 1or
the zale of Carporate Debior a5 goang concern. In case, the first auction fails, Option B as detailed
abiea wiawkl be secand auction for sala of assels of tha Corparate Dabdor in a slump 53k, In case
Option & ard Option B fails, the third aucton for sale of assets of Immovable Progerty of the
Corporate Debtor Dplien € and s3la of assats of Movable Property of tha Carparate Dedtar (Dplian
D) would be undertaken. Option G & O can be bawghlindependentsy by Hhe bidoers,

Gale will b done by the undersigned through e-fuction service provider e, Linkstar Infosys Private
Lemited. The sale shall be subject 1o & ferms and condilions prescrbed in the Process
Mermarandum availabds on hips;Yeapctions co 0 and the followsng canditions:;

1. The particulars af the Canparale Deblar spacifed in the 1able sbove have been stxled as per bast
Knowledns,

2, Indpermation avadable with 1he Liguidaior on bana fide basis. B is clandfiad that the Liquidator makes
o representation regandag the accuracy of the stakus ol the detailz.

3. Tha prospective bidders ara also advisad to make their own indepaindend inquiies regarding the
Corparale Debior:

4. The lizhilities of the Corporate Debtor shall be settled in accordance with Section 53 of the
Inzalvency and Bankrupbey Code, 2016

o IF any offer i recenved withan the [zst b (1ve) mintes af clasire time, the bldding time will be
axtended avicematically by another & (e} minutas, the aection will sutomatica®y gat closed atthe
gxlended 5 (i) mirubes.

Jitender Kathari

Liguidator of RMP Markeling and Carge Privabe Limited

{Appointed s per the Horrble MCLT Mumibas Bench -1, Qrder dated 1 1th Qctober 2023, Copy of Qrder
made availablean 18tk Qotabar 2023)

[BELIPA-001AP-PO0S0/ 201 7-201 810965

AR ARTATD0EL TR0 024,71 05585 valid upto 04,09:20524

Fisgy. Aeldriess wilh IBE: 702, Orchid A Wing, Evershing Park CHS,

I:rh"-'Eera D&aaiﬁr:-an -!-n[rneri'-'l.'ﬂst Mumhai -ilf?{lﬂE-E- Maharashira

Project Specific Emall Itl1urturresnmdence Jmuﬂmwrnu@gmmj.;:w

Deater 158 Febreany 2024
Place: Mumbai

finﬂnci“.ep..in .. ,.
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Tender Notice

Kolhapuri Leather and
Chappal Works Producer
Company Limited invites
sealed tenders from Machinery
Suppliers/Manufacturers/Deal
ers/Agents for the supply of
Machinery, Equipment, and
tools for the Kolhapuri Chappal
Cluster Common Facility
Centre of CS no. 2191, Near
BDO Office, Kagal, Kolhapur
District, Maharashtra-416216.
The tender details and bid
documents can be obtained
from KLCWPCL's office at CS
no. 2191, Near BDO Office,
Kagal, Kolhapur District,
Maharashtra-416216, as well
as via the website.
www.Kolhapurleathers.in
from 01.02.2024 (10 AM) to
21.02.2024 (6 PM), with a fee
of Rs. 200/-

Last Date of Submission
1 21.02.2024
Tender opening date:
22.02.2024 at 01 PM

Date: 01/02/2024
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PUBLIC NOTICE

TAKE NOTICE that we are
investigating the title of M/s. Star
Builders through its Proprietor
MOHAMMED HUSAIN ABDUL
SATTAR NOBLE our clients who
intends to develop his under
mentioned property free from all
past encumbrance’s debts and
liabilities.

If any person and/or party has got
any claim or right to said property
by way of any Agreement and/or
arrangement or mortgage, charge
or lien or any other claim or right
to the said property or any part
thereof is required to intimate the
undersigned within 14 days from
the publication of this Notice, failing
which, our clients will complete the
transaction without any reference
to such claim or rights and such
claim or rights, if any, shall deemed
to have been waived.

THE FIRST SCHEDULE OF THE
PROPERTY ABOVE REFERRED TO:
All that the piece and parcel of
land admeasuring 1391.80 Sq.
mtrs together with the Tenanted
Structures standing thereon lying
and being at Plot of land bearlng
Plot No. 23, forming the part of
sub-division No. 15/BS!III.’LOP
dated 19-8-1971 of Sunder Nagar,
and bearing C.T.S.Nos. 33/21
of Revenue village Chinchavli,
situated at S.V.Road, Malad,
Taluka Borivali, Mumbai Suburban
District.

Mumbai dated this 01 day of
February 2024.

H. A. LAKDAWALA
ADVOCATES HIGH COURT
Office No.70, 1% floor,

Ashoka Shopping Centre,
L.T.Marg, Mumbai 400 001

Notice of loss of shares of Hindustan Unilever Limited

Regd Off Hindustan Unilever Limited
Unilever house B D Savant Marg Chakala Andheri east Mumbai 400099
Notice is hereby given that the following share certificates have been
reported lost/misplaced and the company intends to issue duplicate
certificates in lieu thereof in due course
Any person who has a valid claim on the said shares should lodge such
claim with the company at it registered office within 15 days hereof
Name of holder: Shantanu Nanubhai Desai,

Induben Shantanu Desai & Darshan Shantanu Desai
Folio no.: HLL1950251
No of shares: 4650
Certificate number: 5108724
Distinctive number: 99720161-99724810
Face value: 1/-

Sd/-
Shantanu Nanubhai Desai

Place: Mumbai
Date: 1¢ February 2024

PUBLIC NOTICE

Notice is hereby given that GULAB S.
DUBEY, was member of the Jai Shastri
Nagar Co-operative Housing Society Ltd,
(Reg. No. BOM/HSG/2388) holding Share
Certificate No. 306 (Reg. No.5), for fully
one shares, bearing distinctive Nos. 1490.
Incidental thereto she was holding Shop
No. 11, located on Ground floor, of the
building No. 1 known as Jai Shastri Nagar
Co-operative Housing Society Ltd,
situated at Near Mulund Colony, Mulund
(West), Mumbai- 400082. The said
GULABS. DUBEY, died on 28/03/2023.
The Society has received application from
surviving legal heirs of the said deceased
member,(1)MRS. NEETU DNYANESH
DIWAN,(2)MRS. ANJU SANJAY
MISHRA,(3)MRS. POOJA VISHAL
MISHRA, for admitting them as members
of the said Society, in place of the said
deceased member. No other application
from other heirs, if any of late GULAB S.
DUBEY, has been received by the Society.
Any persons having any claim against the
said Shop and for objection for
transmission of the Share Certificate in
the names of the aforesaid legal heirs of
the said deceased member, are required
to make the same known in writing with
documentary evidence to the Secretary
of the Saciety (contact No. 9869970777)
at above address within a period of 14
days from the publication of this notice,
with copies of such documents and other
proofs in support of their claims/
objections. If no claims/objections are
received within the period prescribed
above, the Society shall be free to transfer
the interest of the deceased member in
the capital/property of the Society in the
name of the said legal heirs by deleting
the name of the said deceased , in such
manner as is provided under the Bye-laws
of the Society and accordingly the Share
Certificate in the name of the said
applicants/ legal heirs of the said
deceased member will be transmitted by
the Society without any reference to such
claims.

For and on behalf of Jai Shastri Nagar
Co-operative Housing Society Ltd,
Hon. Secretary
Place: Mumbai
Date: 01/02/2024
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this notification in the Official Gazette, raise objectian to the acquisition and use of such fand for a foresaid
purpose under sub-section (1) of section 200 of the said Act:
Every such abjection shall be made to the campetent authority, namely, Prant Officer- Bhachau, District Kutch,
in writing and shall set out the grounds thereof and the competent authority shall give the objector an

Data Analyst US Shift
(Salary Upto 30,000/-)
Experience 2+ Years
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UG VIDYABHAVAN TRUST

) C.K. Pithawala College of
Engineering & Technology

Nr. Malvan Temple, Via. Magdalla Port, B/h Gaviyar Village,
Dumas Road, SURAT-395007 (Gujarat)
: www.ckpcet.ac.in) Tel. No. 6355055839, 6355062275

cations are Invited for the Post of
Department Position | No. 0f Posts*
i ing (BE&ME) Principal o1
Civil i ing P 01
i F 02
i i i F 02
i i g | P 01
Mathematics Professor 01
(Applied Science Deptt.)

*No. of posts may vary.
Qualification, Experience and Pay Scale as per AICTE / Govt. of Gujarat
| Guijarat Technological University / Institution norms. Apply on plain
paper along with Bio-Data and all relevant verified certificates and Mark
sheets on or before 29.02.2024

President |/ Trustee
Date:01.02.2024  Navyug Vidyabhavan Trust, Surat.
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Mumbai, the 14th January, 2024 - 80,000/  HURASHZ, B e G
5.0.164(E).—In exercise of the powers conferred by sub-section(l) of section 204 of the Railways Act, MN&d) widl 8 Whes @S 353 Sppeiciot 51y seami ana) KRG L rAd , B
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required for execution of the Special Railway Project, namely, Newly Construction of New 3 Lane Road over wirdl, 07206639281 6'3@5511: oot S| | & "
bridge at 741/3 (samakhiyali Katariya Section in connection with Viramgam Samakhiyali Doubiing Project in | Urgent Hiring- 2132, Adla, g2 A Uil 11U [Ea e
i i t land Sah bos 0040411273 Rl o foeier il JEETEPERACIINCE BT
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gami 2uedl 8. od2 adal
Hida Rueunl YRadu

ol Y
opportunity of being heard, either in person or by legal practitioner and may, after hearing all such objections | Preferred  (Freshers “\ﬁ"l A 45700- ABB70_D, udz, ulla, wedle, wte
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the said act shall be final. cv  on PP 3 AR 52 202l B,
The land Flans and other details of the \?nd covered under this notification are available and can be 7016738036 0040411118 0040411249 N'Hm(d é]aa\ gL'l Cﬂ'{i[ﬂ g[:mﬁqél Q{[Qﬂ
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6 2z % Gujarat Alkalies and Chemicals lelted
HeL Gujara)

REGD, OFFICE: P. 0. RANOLL - 331 380, DIST, VADODARA, GUIARAT, INDIA
GIN No.; L24110GH973PLC002247

nsan o s

5| qualifieation Apprentice Position panety
01 Graduate Enginesr  Chemical / Civil / Computer(IT) / Baroda
Mechanical / Electrical / Instrumentation
02 Diploma Engineer  Civil / Electrical / Chemical Baroda
03 1 Attendant Operator Chemical Plant Baroda
(AOCP) / Instrument Mechanic Chemical
Piant (IMCF) / Maintenance Mechanic
Chemigal Plant (MMCP) / Fitter /
Electrician / Compuler Dperator and
Programming Assistant (COPA)
04 [Ti-Laboratory Latioralory Assistant Chemical Plant  Baroda
Assistant Chemical
Plant or B.Sc.
(Chemistry) with
Physics, Chemistry
& Maths / Biology
as subjects required
05 B.Comand having  Accountant Baroda
fluency in computer
software
06 Any Graduate having Junior Data Associate Baroda

fluency In compuler
software

AL apprentioss shal bs sngaged under Apprentices Act, 1961 and Appmn«ces
Act, 1973, Candidates shouldn't have done apprenticashi
organization before. Candidate should have completed hisier cuaeton

2022 or 2023, Candidates will on the basis of p ned
during their respective C 725
years as on 31.12.2023. The period of apprenticeship training would depend on

For more deta, please visit our websits

www.g: or wvewgujaratalkalies.com |Yau iy e scan
Al Intrested and asping candidales he QR-Code and
a5l o line of scert he G gads Wit 18 | aplydiech
daysof publication of this advertisement.
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